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Misc. Crl. (bail'l Case No. 252 of 20

Seen the petition filed Uls.439 of Cr.P.C. praying for bail of

accused Sri Paban Khodal who was arrested on 19-7-2020 in connection with

Dhekiajuli PS case No.411/2020 (corresponding to GR case No.194L12020)

Uls.376 of IPC, r

Case diary, as called for, has been received and perused the

same. Also heard ld. counsel for both the sides through video conferencing as

directed by the Hon'ble Gauhati High Court.

Brief facts of the case is that on the night of 15-7-20 while the

informant was going to the house of his uncle along with his paternal aunt, the

accused had forcefully dragged his paternal aunt to a nearby abandoned house

and committed rape on her.

Perused the statement of the alleged victim girl recorded U/s.164

of Cr.P.C. In the said statement the alleged victim girl has also stated that on

the night of L6-7-20 at about 11 p.m. while she was moving to her aunt's

house, the accused stopped her on the way and took her to an abandoned

house situated nearby and committed rape on her. She could not shout because

the accused gagged her mouth. The alleged victim girl has been medically

examined but the medical report does not show any visible external injury.

Moreover, the case diary further reveals that the investigating officer has

examined almost all the materials witnesses in this case. The accused has been

languishing in judicial custody since 17-7-20. It further appears from the case

diary that after 19-7-20, there has been no progress in investigation at all.

Consequently, I am of the view that further custodial detention

of the accused would not serue any legal purpose. I am further of the view that

release of the accused at this stage would not adversely affect the investigation

of the case. Therefore, prayer for bail of the accused stands allowed.

The accused is allowed to go on bail of Rs.10,000.00 (Rupees ten

thousand) only with one surety of like amount to the satisfaction of the Ld.

Elaka Magistrate on the following conditions :



(i) That the accused shall extend all necessary cooperation

to the investigating officer whenever asked for.

(ii) That he shall not intimidate any of the witnesses nor shall

he temper with the evidence of this case.

Let the case diary be returned back.

Misc. case sEnds accordingly disposed of.
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